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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
GOCCAEEREREEEMR

Commerci~1 Coi plex(BDA),
Indiranagar,h

Bangalore - 560 038
Dated : (Z<08-198L

APPLICATION NO 1717, 1744 & 1745 /o0 F )

HRRXXHEX — S
Applicant
All India Station Masters Association, Divl. Rly, Manager, S.Rly
Bangalore- V/s. & 3 ors.
fo 3. Shri .K.J.Jese
3 . rl. . . S
Lo gzz;;fgg;fa“' Station Maste%, S.Rly.,
All India Station Masters Yeswantpur, B'lere- 22,
Asseciatien, 4. Shri,M.R.Achar, Advecate,
Asst, Statien Master, 1074 & 1075,
S.Rly, Yeswantpur, Banasankari I Sta%e
Bangalere- 560 0R2, | Sreenivasanafar 1 ﬁhaso, B'lere.
2. Shri.R,Venkatramana Rae, 5. The Divisional Railway Manager,
' gsst. Station Master, . S.Railway, B'lere- 23,
aiyappanahalli -
Indiranagar Posi, 6. The Divisienal Persenal Officer,

Bangalere,

S.Railway, B'lere- 9,

7. The General Manager,
Seuthern Railway, Madras.

Subject: SENDING COPIES OF CRDEE PASSED BY THE BENCH

Please find enclosed herewith the copy of CRDER AXEX/

XRDEXKHIIORONX passed by this Tribunal in the ahove said

application on i AT D
Ky s bt g
- DEPUTY RPGISTRAR ]
BECEOORCEERPOPRC
' (JUDICIAL)
Encl : as above

8. The Senier Operating Superintendent,
Seuthern Railway, Bangalore. '

9. Shri M. Steerangaiah,

3

10th C

S QP.BUildin S, '
ress, Cubbonpet Main Road, B'lere- 2,
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CENTRAL PDMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 3RD DAY OF AUGUST, 1587

Present: Hon'ble 8hri Justice K.S.Puttasuamyﬁ Vice Chairman

Hon'ble Shri L.H.A. Rego, Member (A)

Application Nos.1717, 1744 and 1745 of 1986

1. All India Station Masters
Rssociation, Regd.No,1359, Applicant in
New Delhi, South Zone, A.No,1717/86(F)
Bangalore Division, by its
Secretary, G.Rajan.

2, R.Venketaramena Rao,
Fsst, Stetion Master,
Baiyeppanahalli,
Indire Nager Fost, Gangeslore.

Rpplicent in
A.No.1744/86(F)

3. KedsJdose,
Station Master, Applicent in
S.Rly, Yesventapur, A.No.1745/86(F)
Bangalore.

|
|
(Shri M.R.Achar, Advocate)

Us

1, Divisionel Reiluay Manager,
S.,Reilwsy, Bangelore-23,

2. Divisional Personal Officer,
Sourthern Railuay,
Bangzlore=2,

3. Generzl Manacer,
Sourthern Rziluay,
Madres,
4, Senior Operating
Superintending,
% Southern Railuay,
“%Bangzlore, Respondents.

(Shri M.Sreerangziah, Advoczte)

e These Applications having come up for hearing to=-day,

‘Hon'ble Vice Chairman Shri Justice K.S.Puttaswamy, made

the following:

ve2/-



Applicants by Shri M.Madhusudan, Respondents by

‘Shri M.Sreerangziah,

2 As the questions that arise for determiration in
these cases are either common or interconnected, we propose

to dispose of them by 2 common order,

3. We have perused the espplicetions and the separeate
replies filed by the respondents in the three ceses and

heard the learned counsel for both sides,

4, The spplicant in A.No,1717/86 is en sssociation called
‘the All Indis Station Mesters' Associstion, Bangalore Division,
Southern Rsiluey, Bangeslore, Applicants in R.No.1744 and

1745 of 1986 =re members of the ssid associstion. They uere
working as Assistant Stetion Masters (ASMs) in the timescale
of Rs,425=-640 2nd they were promoted ss ASNs in the time-scale
of R,455=700 on en gghgc basis., Lhen they were so promoted
the rules and orders of the Reiluey Admirnistretion provided
for pessing of 2 uritten and vivz*voce test for regulezrisetion
of their services, B8ut on the recommendetions of the IV Pay
Commission, and orders made thereon, the tuwo sceles heve been
merged into one, viz., f,1200-2040 v.e.f. 1.1.7986. UWith

that, the apprehension of the epplicants thet they will be

In

N

compelled to appesr for an examination and pess't#gm for
reqularisation of their services, as ASMs, has totally
disappeered and that position is mace cleer by the respondents

in their reply elco.
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S's With this, the main gri
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Rs regards the claim of

|
es for consideretE
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over certain others the metter
exemined and decided by the Re
the reilwey administration dec
see any justificetion to exami

T

therefore, leave open the same,
to the zpplicants to azpproach t
if they ere aggrieved by any de

matter. ‘

T Rs regesrds the claim of
from 1.,8,1982 and monetary bene
anplicants have heen =llouved mo
of their actuzal promotion. We
to grant monetary benefits befo

actuelly promoted,

B On the foregoing discuss

eny reliefs does not =zrise, Ue

applica:tions subject to whaet i
this order, But in the circums

direct the parties to bezsr thei
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vance of the applicants no
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the applicants for seniority
itself has not so far been
luzy Administration., Before
des those matters, we do not
e and decide the same, \WUe,

But we houever reserve liberty
he suthorities or this Tribunal

to be
R
cisianji_ﬁjandered on the

the applicants for promotion
fits from 1,8.1983, the

netary benefits from the date
do not see any justificeation

re the applicants vere

ion, ve hold thet granting of

therefore dismiss the
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stetec in the course of
tances of the ceses, we

T oun costs,.
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